
STATE Vs. Yamin 
FIR No. 0298/21 
PS Mayur Vihar 

23.08.2021 

Present: Ld. APP for the State. 

Ld. Counsel for applicant/accused. ·· 
An application U/Sec. 437 Cr.P.C. for the release of the 

accused Yamin is moved by his Counsel. . 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for more than one month; 

2. that the complainant has failed to identify, in TIP proceedings, the property 

recovered from the accused; 

3. that the accused was not arrested at the spot but was formally arrested 

while being in custody in some other case; 

4. that the accused is of 55 years of age; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion 

that the trial of the case would take time and it would not be appropriate to 

keep the accused further behind the bars till the conclusion of the trial. 

Hence, the application in hands stands allowed. 

The accused is directed to be released on bail on furnishing of 

his personal bond in a sum of Rs. 20,000/- with one surety of like amount. 

Accused be released after verification of his address by the 10. It is further 

directed that the accused shall not tamper with or try to influence the 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on req 

Application is disposed off accordingly. 

(ANSHUL 



ST ATE Vs. Biru @ Chapta 
eFIR No. 13157/21 
PS Mayur Vihar 

23.08.2021 

Present: Ld. APP for the State. 
Sh. Naveen Singhla, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the 

applicant/accused Biru @ Chapta is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that that the accused is in custody for more than 3 months; 

2. that the case property has already been recovered from the accused; 

3. that the investigation has already been completed and the chargesheet 

has been filed; 
4. that the allegations are not grievous in nature; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion 

that the trial of the case would take time and it would not be appropriate to 

keep the accused further behind the bars till the conclusion of the trial. 

Hence, the application in hands stands allowed. 
The accused is directed to be released on· bail on furnishing of 

his personal bond in a sum of Rs. 15,000/- with two sureties of like amount. 

Accused be released after verification of his address by the 10. It is further 

directed that the accused shall not tamper with or try to influence the 
I 

prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL M HTA) 
MM (East)/KKD/Delhi/23.08.2021 



State vs. unknown 
FIR No. 381/21 
PS Gandhi nagar 

23.08.2021 

Present: Ld. APP for the State. 

Sh. Pramod Kumar, Ld. Counsel for applicant. 

This is an application for releasing of Mobile Phone on 

superdari in favour of applicant Sh. Madar Miya. 
Reply to application is filed by the IO.As per reply, 10 has no 

objection if the mobile phone is released to rightful owner. 

Heard. Application perused. 

Having considered all the relevant inputs, report of the 10 and 

in view of judgments in Manjeet Singh v. State, I am satisfied that this will 

be an eminently fit case where the above stated mobile · Phone can be 

released to rightful owner, subject to execution of security bond. Accordingly, 
' 

let case property be released to the rightful owner after preparing detailed 

panchnama; taking photographs of above said mobile Phone of the case 

property; valuation report and a security bond. 

The photographs of the case property should be attested by the 

10 and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. 

The panchnama/photographs/valuation report etc. be filed 

along with charge sheet. 10 is also directed to follow the necessary 

safeguards insisted in Manjeet Singh v. State. 

The application stand disposed of accordingly. Copy of this 

order be given dasti to the applicant and 10 as well. J 

(ANSHUL /Ef,.A) 
MM (East)/KKD/D:hi/23.08.2021 



/ 
ST ATE Vs. Mohd. Khalid 
FIR No. 0240/21 
PS Mayur vihar 

23.08.2021 

Present: Ld. APP for the State. 
SH. SK Bhardwaj, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the 

accused Mohd. Khalid is moved by his Counsel. 

Reply filed by the 10. 
As per the reply, the accused is yet to be arrested in the 

present case. 
At this stage, Id. Counsel for applicant / accused wishes to 

withdraw the present application. Same is allowed. 

Accordingly, present application is disposed off as withdrawn. 

Copy of the order be given dasti on req 

(ANSHUL EHTA) 
MM (East)/KKD/D lhi/23.08.2021 



ST ATE Vs. Mohd. Khalid 
eFIR No. 132/21 
PS Mayur vihar 

23.08.2021 

Present: Ld. APP for the State. 
Sh. SK Bhardwaj, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the 

accused Mohd. Khalid is moved by his Counsel. 

Reply filed by the 10. 
As per the reply, the accused is yet to be arrested in the 

present case. 
At this stage, Id. Counsel for applicant / accused wishes to 

withdraw the present application. Same is allowed. 
Accordingly, present application is disposed off as withdrawn. 

Copy of the order be given dasti on r uest. 

(ANSHU MEHTA) 
MM (East)/KKD elhi/23.08.2021 



STATE V FIR N s. Mohd. Shakil@ Rashid 
0. 544/20 

PS Mayur vihar 

23.08.2021 

Present: Ld. APP for the State. 

Sh. Dilip Kumar, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the 

accused Mohd. Shakil @ Rashid is moved by his Counsel. 

Reply filed by the 10. 

As per the reply, the accused is yet to be arrested in the 
present case. 

At this stage, Id. Counsel for applicant / accused wishes to 

withdraw the present application. Same is allowed. 

Accordingly, present application is disposed off as withdrawn. 

Copy of the order be given dasti on req 

(ANSHUL EHTA) 
MM (East)/KKD/Delhi/23.08.2021 


